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No.228—I-Legis- 32/2021/L —The following Ordrnance promulgated - by the

Governor of Odisha on the 4th January, 2022 is hereby pubhshed for general rnformatron
: 'ODISHA ORDINANCE NO.01 OF 2022 '

THE C_)DlSHA'.MUNICIPAL'CORPORATION (AMENDMENT) ORDINANCE, 2022

' AN | - )
ORDINANCE ~
FURTHER TO AMEND THE ODISHA MUNICIPAL CORPORATION ACT 2003
WHEREAS the Leglslatlve Assembly of the State of Odisha is not

N C

|n ‘'session;

AND, WHEREAS, the Governor of Odisha is satrsfred that
crrcumstances exist which render it ‘necessary for him to take immediate
action to amend-Odisha Munrcrpal Corporatlon Act, 2003 in the manner
herernafter appeanng, ' : :

NOW, THEREFORE, in exercise of the powers conferred by ctause(t)
A of Article 213 of the Constitution of India, the Governor of Odisha is
ST., - pleased to- promulgate the following Ordinance in the Seventy -second
| ~ Year of the Republic of India:— -
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Short file and . (1) This Ordinance may be_called the Odisha Munrcrpal Corporatron-v
ommencement (Amendment) Ordrnance 2022.

(2) It shall come |nto force at once.

"‘é’f{‘g;”jgéo“ 2. In the Municipal Corporation Act, 2003 (hereinafter referred to as the

principal Act) in Chapter XXI,—
(a) for the heading “PROPERTY RIGHT TO SLUM DWELLERS?, t_he
heading “PROPERTY RIGHT AND. LAND RIGHT TO SLUM
DWELLERS” shall be substltuted ’

(b) in Section 482 —
(r) for clause (b), the following clabse shall be substituted,-



namely:— , , ,
“(b)“Authorised ‘Officer” means the head of .the Slum
~ Development and Rehabilitation Commitiee or 'any officer
Authorised by the Government, to exercise such powers, as

may be 'speeifie'd', by notific_a’rionﬁ

(i) in clause (d), for the word “Redevelopment”, the word
“Development” 'shall be substituted;

(iii) in clause (f), for the words' “as prowded in the Scheme” the.
words “as notified by the Government from time to time” shall
be substituted; ,

{iv) in qleuse(k), for the words “property rights”, the words
“property right or land right, as the case may be” shall be
_substituted; ' |

(v) after clause(k), the f'ollowing clause shall be inserted,
namely:— | ‘
“(k=1) “Land right” means right to land assigned to slum :

dwellers, under section 483;

(vr) clause (p) shall be omitted; N
(vii) in clause (q), the worde a scheme for” shall be omitted;
(viii) clause (r)ﬁshall be omitted; and | :
(ix) after clause(u), ‘the following clause shall be .inserted,
namely:— ' B |
“(v) “in-situ development” means the process of devel_dpment :
of existing slum areas by providing basie eivio and
infrastructural services to the slum dwellers, on the land

on which the slum is based;”

Amendmentof 3 |n Section 483 of the principal Act,—
Section 483. .

(' ) for the marginal heading, the following marginal heading shall be

substituted, namely:—
' “Land Right or Property Rrght to slum dweller”;

(b) for sub-section (1) including proviso thereto the following |
sub-sections shall be substituted, namely: —

“1) Notwrthstandrng anythlng contarned in this Act, or in any '
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other S'tate' law for the time being in fo'rce, and subject to pro'vislons
of sub-seetions(tA) and (1B) and also technical and operational
~ feasibility, every landless pereon in ecoupation'of land in a slum i-n
any Corporation area, by such date as may be notified by the
G.overnment, shall be entitledvforsettlement of land or to allotment of
‘a dwelling space, as the case may be, in such manner’ and on such
terms and conditions as notified by the Government, from time to

time. -

_(1A) The land if settled in favour of a slum dweller, shall be to the

extent specified hereinafter, namely:—

(a) A slum dweller shall be entltled to a land as nearly as may

be, not exceeding forty -five square meter

Provided that where a slum dweller is not getting in-situ

settlement, in such event, land in a relocation site shall be settled to

- the extent of thirty square meters:

Provided further that where the slum. dweller is in occupation
of land less than the area mentioned in clause (a (a), the land in actual
occupatlon of such slum dweller or to the extent of thirty square
meter, whichever is hlgher, shall be settled, subject to avallablllty of
land adjacent to the dwelling unit of such slum dweller.

(b) Where the slum dweller belongs to EWS category,—
| (i) the land if settled shall be settled at free of cost; and
(i) where settlement of land is made in excess of thlrty
_square meter subject to maximum l|m|t fixed in clause (a),
the cost of such excess land shall ‘be calculated at such
L percentum of the benchmark value of land as may be

determined by the Government, from time to time;

(c) Where the slum dweller belongs to any category other than
" EWS category, but eligible otherwise, the land if settled, shall
be settled at such cost which shall be calculated at such
percentum of the benchmark value of the land, as may be .
determiried by the Government from time to time;

(d) Where a slum dweller occuples land beyond the maximum
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permissible limit pro_vide‘d_under clause (a), he shall

wvoluntarily vacate such excess land and the Authorised
Officer shail také over the possession of such excess land
before the issue of the certificate of land right.

(1B) The dwelling space, if allotted to a slum dweller
belonging to EWS category shall be of such size, at such
Aaf.fordable cost, in such manner and on such terms and

conditions as notified by the Government, from time to time.”;

(€) in sub.-sectioh (2), after the words “certificate of property right”, and

before the words “by the authorised _offi‘ber”, the words “or a

 certificate of iand*right, as the case may be” éhaH be inserted;
(d) for"sub-section (3) including the.provisbs .ther‘eto, the _folldwin‘g sub-
section shall be substituted, namely: —
| (3) Th.e land sb' settled or the dwelling space, so allotted, as
the case may .be,. under sub-'section'(1)‘,<shall. be heritable but
. not travnsferable byvsub—lea‘se, sale, gift, or 'any other manner

whatsoever: '

Provided that if the dwelling space so 'a»lldtted is a
dwelling unit then the same may be  transferred to another

eligible benéficiary_aﬁer ten years from the date of its handover

on such terms and conditions as notified by the Government, -

from time to time:”;

(e) in sub-section (4), after the words “Certificaté' of Property right” and
before the words “shall be issued”, the words and comma “or the
certificate of land right, as the case may be” shall be inserted: |
namely: — ‘ ,

| “(5) If the slum dweller, with whom the land has been settled

- orright has been accrued for aliotment of any land under this Act

orto whom the dwelling space has been alloﬁed, as the case may

be, ‘transfers such land or dwelling space except by Way of

mortgage in contravention of sub-section (3) or uses the said land

or dwelling space for any purpose other than residential purpose,

the following consequences shall follow, namely:—

(f) for sub-section (5), the following sub-section shall be substituted,

%
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(a) the certificate of land right or the certificate of property
right, as the case may be, issued under sub-section (2)

shall stand automatically cancelled;
(b) such transfer shall be null and void;

(c) no fights shall accrue to the transferee in respect of

such lan'd or dwelling space, as thé case may be;

(d) the Authorised Officer shall dispdsséés the person who
is in actual possession of such Iand or.dwelling _spac'eﬂ,

as the case may be;

(e) such slum dweller shall be debarred from getting any

land or dwelling space under th'.is Act; and -

(f) such slum dweller shall be guilty of an offerice under this
Chapter.”. ’ ' '

(9) for sub-section (6); the(followingéub-éec’cion shall be substituted,
namely: — = " W o b v
“6) The slum dweller with whom the land has been

settled, or to whom the dwelling space has been allotted, as the
* case may be, under this Chapter,,shall not hold any certificate of
land right or certificate of property right in any other urban area
of Athe State and if he ‘. holds any such certificate, he shall
surrender all ‘such. certificates: to the Authorised Officer in such
manner as may be notified by the Govem-ment, ‘from time to

time.

| Explanai‘ion,—— For the purposes of this section, the
expression “urban area” includes the’ area comprised within the
Iifnits of mdnicipal council and notified area council constituted
under the Odisha'MunicipaI Act,1950.”; . ez
(h) for sub-section .'(7), the following :sub-'Sectioh- shall be substituted, 1950
namely: — o |
‘~"(7) If any Sl'um dweller is found to have obtained more than
one certificate of property rights or lahd rights, by way of
misrepresentation of facts, the Authorised Officer shall, after

giving reasonable opportunity of being heard to the slum
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dweller, cancel all the certificate of the property right or land
right and without prejudice to the penalty that may be imposed
under this Chapter, dispossess the person from such dwelling

space or land, as the case may be.”;

(i) in sub-section (8), in the opening line, after the words “Certificate of
Property right” and before the words, figure and bracket “under sub-
section (2)”, the words “or Certificate of Land right” shall be inserted;

(j) in sub-section (9) after the words"‘Ce_rtiflcate of Property right” and
before the ward “granted”, the words “or the certificate of land right”
shall be inserted. - ' '

Amendmentof . 4 |n Section 484 of the principal Act,—
Section 484. . '

(a) for the marginal heading, the followihg marginal heading shall be
substituted, namely:—

“Development and Rehabrlrta‘uon of slums”; ' | el
: : on
(b) for sub-section (1) including the prov1sos thereto, the followlng sub-

section shall be substituted, namely: —
“(1) Subject to the provisions of this Chapter, the land right or

the property right, as the case may be, conferred under sub-section
(2) of Section 483 shall, as far as praotlcable be provided ln -situ and
on as is where- -is baS|s in accordance with the provisions of this

_ Chapter

i
Provided that, where the Government decides that the elte has
untenable settlemehts- or a separate layout has been identified or
developed, as the case may be, then lh such circumstances, the slum
~ dwellers shall be rehabilitated elsewhere in accordance v_vlth -the

provisions of this Chapter:
Provided further that, -

(i) where, it is decided that the ‘slum dweller shall be rehabilitated
elsewhere, the said site shall be utilized for any other purpose

as the Government may decide;

(i) 'wh'ere, after providing land or the dwelling space, as the case -
may be,in the existing slum to a slum dweller, any land remains

surplus, the Government may utilize such land for any purpose



